
Department of Veterinary Services 

        Dated 14.10.2019 

SUBJECT: Original Application No. 639/2019 in the matter of Pramod 
Bahadur Vs North DMC & Ors. – Reg. 

This has reference to letter no. DPCC/CMC-V-OA-639/20/pig.Slaut./8632 
dated 26.09.2019 wherein a factual and action taken report including specific 
details with Court orders has been sought from South DMC. Following facts 
relating to the matter as mentioned in the application filed by the Department of 
Veterinary Services, South DMC in the month of May 2013 before the Hon’ble 
Supreme Court of India in the matter of Delhi Development Authority Versus 
Utter Pradesh Bihar Nagrik Parishad & Ors SLP (Civil) No. 31328-29/2012 are 

submitted as under- 

1. The total existing population of Delhi is about 2.0 Crore. A major part of it consumes 
the meat of various species like Buffalo, Sheep / Goat, Chicken and fish whereas a 
segment of our society also consumes the meat of the pig (pork).  
 

2. A number of piggeries/pig huts do exist in residential areas of the city where their 
owners for the purpose of slaughtering / rearing pigs.  

 

3. That the erstwhile Municipal Corporation of Delhi (M.C.D.) had earlier been having 
a pig Slaughter House at Andha Mughal which was closed down in November 1966 
due to public agitation under the orders of then Commissioner, Municipal 
Corporation of Delhi. Since last 46 years no alternative arrangement could have 
been made for pig slaughtering in Delhi.  

 

4. That after closure of pig Slaughter House at Andha Mughal in 1966, the pork sellers 
started the slaughtering of the pigs in their own premises thereby causing 
unhygienic conditions in the residential areas. In view of the constant agitation by 
the public for unsanitary conditions caused by indiscriminate pig slaughtering in 
residential areas of the city, it was felt necessary to construct a Pig Slaughter 
House in Delhi.  

 

5. Accordingly certain sites were selected at Village Jasola, Village Saidabad, Village 
Samaipur Badli, Village Malikpur Chhawani and Village Dheerpur etc., and a 
proposal was put up before a sub-committee of the corporation for approval. It was 
decided by the said committee that a final clearance of the site be obtained from the 
Delhi Development Authority (DDA).  

 

6. Accordingly, the Municipal Health Officer had sent a letter No. 1867/SGA/DHO (PH) 
dated 25.6.74 to the Vice Chairman, DDA wherein it was mentioned that in view of 
constant agitation by the public for unsanitary conditions caused by indiscriminate 
pig slaughtering, a dire necessity has arisen for construction a pig slaughter House 
immediately. It was also requested in the letter to examine the sites selected by the 
Corporation for pig slaughter houses. The copy of this letter is annexed herewith 
Annexure “A”. 

 
7. That in reference to above letter of Municipal Health Officer of the Corporation, the 

Dy. Commissioner (IMPL) of DDA vide letter No. F-2(49)/71-I, dated 25.2.75 
informed that the sites suggested by the Corporation are not suitable for pig 
slaughter houses since the same are not in conformity with the master plan of Delhi. 
The copy of this letter is annexed as Annexure “B”. 

 
8. Thereafter, Municipal Health Officer vide No. 840/HC(G)/DHO(PH)/ dated 10 th 

March, 1977 further sent a letter to the Vice Chairman, DDA wherein it was 
mentioned that despite reminders no reply has been received from DDA regarding 
pig slaughter house. A copy of letter dated 10th March, 1977 is annexed as 
Annexure “C”. 

 
9. That on 28th November, 1991, Shri C.K. Chaturvedi, the then Sub-Judge, Delhi 

ordered to close down private Pig Slaughter Houses. Accordingly, a public notice 
vide No. 430/DHO(PH)/91 dated 24th December, 1991 was issued through News 
Papers which is annexed herewith as Annexure “D”. As per this Public Notice, 

slaughtering of Pigs and others animals at public places and private premises had 
been banned. 



 
10. That the Addl. Commissioner (Health) of M.C.D vide letter No. 574/DHO(PH) letter 

dated 03.02.1992 further requested the Vice Chairman of DDA to provide the land 
for Pig Slaughter House. A copy of this letter is annexed as Annexure “E”. 

 

11. On being aggrieved by the order of banning the pig slaughtering in private house 
the “All India Piggery Products Dealers Association and others” challenged the said 
ban through Civil Writ Petition No. 68 of 1992 before the Hon’ble High Court. The 
Hon’ble High Court vide order dated 14.2.1992 allowed the petitioners i.e. Pig Meat 
Shopkeepers to continue to use their private slaughter house for slaughtering of the 
pigs. A copy of this order is annexed as Annexure “F”.The operating part of the 
order is reproduced herein below. 

 

“In the meanwhile, the petitioners would continue to use their private 
slaughter house for slaughtering of pigs but the same can be 
regularized by the MCD after seeing sanitary conditions so that the 
neighbours are not affected. If sanitary conditions are not fulfilled by 
the petitioners, it will be open to the MCD to challan them or proceed 
against them in accordance with law.” 
 

12. Thereafter, the public notice No. 430/DHO(PH)/91 dated 24th December, 1991 
issued for imposing ban of slaughtering of pigs was withdrawn by the M.C.D by 
issuing a notice vide No. 647/DHO(PH)/92 dated 11.03.1992, a copy of the same is 
annexed as Annexure “G”. 
 

13. Thereafter, petition CW(68)/1992 filed in the above matter is permitted 
to withdrawn by the Hon’ble High Court vide order dated 13.02.1996 
copy Annexed as Annexure- ‘A-6’. The operating Para of the order is 

reproduced here in below:- 
“Perused the contents of the affidavit date 15th 

December, 1995, sworn in by Dr. M. K. Yadav Dy. Health 
officer, (Public Health) and filed in the Court on 9th 
January 1996 on behalf of the respondent –MCD. 

The Petition was filed feeling aggrieved the public 
notice dated 24.12.91. It is stated in the affidavit of Dr. 
M. K. Yadav that the impugned public notice has been 
withdrawn vide office order No. 647 dated 11.03.1992 
and no further notice has since been issued in that 
regard. In view of that statement, the Petition is 
rendered in fructuous. It is permitted to be withdrawn, 
as prayed.” 

 

14. That the Dy. Health Officer (PH) vide letter No. 19/DHO)PH)/93, dated 20.01.1993 
further requested the Vice Chairman DDA for making the allotment of land for 
setting up of 10 pig slaughter houses in Delhi. The copy of this letter is annexed as 
Annexure “H”. 

 
15. The Addl. Commissioner (Health) of erstwhile MCD also wrote a letter bearing No. 

333/DHO(PH)/93 dated 30.08.1993 to the Vice Chairman, DDA, requesting for 
allotment of 10 sites in different locations in MCD jurisdiction for establishment of 
pig slaughter house. The copy of this letter is also annexed as Annexure “I”. 

 
16. That the Dy. Health Officer (PH) of Municipal Corporation of Delhi vide letter No. 

751/DHO(PH)/95 dated 30.01.1995 further requested the Vice Chairman, DDA, to 
allot at least 10 sites in different localities in MCD jurisdiction for establishment of 
pig slaughter houses. The copy of this letter is annexed as Annexure “J”. 

 
17. Thereafter, the Dy. Health Officer (PH) of Municipal Corporation of Delhi vide letter 

No. 137/DHO(PH)/95 dated 26.09.1995 further requested the Vice Chairman, DDA, 
to allot at least 10 sites in different localities in MCD jurisdiction for establishment of 
pig slaughter houses. The copy of this letter is annexed as Annexure “K”. 

 
18. That the Deputy Director (IL) DDA vide letter No. F.23 (27) 95-IL dated 04.04.1997 

requested the MCD to get the clearance of DPCC/CPCB for setting up of Pig 
Slaughter Houses in N.C.T. of Delhi. The copy of this letter is annexed as 
Annexure “L”. 



 

19. That in pursuant to above letter of the DDA, the Dy. Municipal Health Officer vide 
letter 78/Dy/ M.H.O.(PH)/97 dated 24.04.1997 informed the DDA that issue of 
getting the clearance of DPCC/CPCB would arise only when a specific land has 
been earmarked by the DDA for the purpose and it was accordingly requested to 
make the allotment of land for construction of pig Slaughter House. The copy of this 
letter is annexed as Annexure “M”. 

 
20. That the Director (Land) DDA vide letter No. No. F.23 (27) 95-IL/307 dated 

07.08.1997 then informed the M.C.D. that 24.0 hect. of Land had been allotted to 
MCD in Narela which may be utilized for use of Pig Slaughter House subject to 
clearance by DPCC/CPCB. The copy of this letter is annexed as Annexure “N”. 

 

21. That the Dy. Health Officer (PH) of the Municipal Corporation of Delhi vide letter No. 
267/DHO(PH)/97 dated 14.10.97 further requested the Director (Lands) DDA to 
allot 10 sites in different locations in MCD’s jurisdiction. The copy of this letter is 
annexed as Annexure “O”. 

 

22. That the Director (Plg.)TYA of DDA vide letter No. F.3(105)2002/MP/D-672, dated 
17.06.2009 informed that as per MPD- 2021 provisions the abattoirs, animal blood 
processing (except existing and relocation) forms part of negative list of industries 
and shall be prohibited in National Capital Territory of Delhi, therefore the request 
for provision of new sites cannot be considered. This may be adjusted in the 
already approved site for such purpose in Ghazipur. The copy of this letter is 
annexed as Annexure “P”. 

 

23. It is further submitted that Dr. B.L. Wadhera had filed a Civil Writ Petition No. 
946/1997 in the Hon’ble High Court of Delhi stating that MCD has a Slaughter 
House for Sheep, Goat & Buffaloes but it has no Slaughter House for pigs and 
approximately 3000 pigs are being slaughtered daily in the open spaces in a 
clandestine in some colonies for example, Gurhmandi, Raghupura, Motiakhan, 
Mehrauli, Govindpuri, Andha Mughal and many other such places without any 
Veterinary inspection, thus exposing the butchers, shopkeepers, consumers & other 
public in general to risk of variety of Zoonotic and Food borne infections like 
taenius, brucellosis, leptospirosis, swine erysipelas, salmonellosis and various other 
food poisoning. It had been further stated in the writ petition that 1000 of 
Mushrooming Private Slaughter Houses for pigs all over Delhi are major country 
butters for dangerous population.   

 

24. That the DDA had allotted a piece of land measuring 10,017 Sq Meters (approx..) 
for the construction of pig Slaughter House at Okhla Industrial Area, Phase-I in 
1997. The Hon’ble High Court vide order dated 27.09.2002 in above matter (CWP 
No. 946/1997) directed that taking into account this fact and also in the context of 
court directions in CWP No. 946/1997 titled Dr. B.L. Wadhera Vs. UOI and Ors 
regarding allotment of lands for pig Slaughter House in Delhi, the proposal of setting 
up of modern pig Slaughter House in Okhla, Industrial Area, Phase-I is agreed to. 
The units should be set up only after taking necessary clearances from the Delhi 
Pollution Control Committee. But the proposal for setting up of pig slaughter house 
at okhla could not be taken up by the MCD due to various reasons mainly because 
the Delhi pollution control committee did not grant the “No Objection” certificate for 
establishing the pig Slaughter House at Okhla. The copy of the orders of Hon’ble 
High Court dated 27.09.2002 is annexed as Annexure “Q”. 

 

25. That the Jt. Director (MP) of DDA vide letter No. F.3(105)/2002/MP/D-121, dated 
26.04.10 further informed the MCD that the abattoirs, animal blood processing are 

prohibited except existing and relocation, as per MPD- 2021 in National Capital 
Territory of Delhi. It was further suggested in the letter that it would be appropriate 
to explore the possibility of allotment of land for construction of pig slaughter house 
in the National Capital Region (NCR). The copy of letter is annexed as Annexure 
“R”. 

 

26. That the Commissioner of erstwhile M.C.D. also directed the Land & Estate 
Department of M.C.D. to locate a piece of land for establishment of a pig Slaughter 
House and other activities of the Veterinary Services department.  Accordingly, the 
Land & Estate department of M.C.D. handed-over a land measuring about 27.5 
acres to the Veterinary Services department for construction of a Veterinary Hub 
including a pig Slaughter House at Mukundpur near Burari in Civil Lines Zone and 
an information in this regard was also submitted to the office of the Hon’ble Lt. 
Governor, Delhi on 09.06.2010 wherein the office of the Hon’ble Lt. Governor, Delhi 



desired that Urban Development department, GNCTD may give its views on the 
subject for further consideration. 

 

27. Meanwhile, the Chief Town Planner, MCD submitted a proposal to the 
Commissioner (Planning)/DDA regarding change of land use for setting up of a 
Veterinary Hub including a pig Slaughter House at Mukundpur near Burari in Civil 
Lines Zone but Director (Landscape & Environment Planning Unit)/DDA vide letter 
No. PA/Dir.(LS)/2011/709 dated 07.09.2011 informed that the proposed facility site 
marked in the Plan is a part and parcel of the water body (Bhaleswa) and water 
body cannot be changed to put the same/use as MPD-2021 and High Court orders. 
The copy of letter is annexed as Annexure “S”. 

 

28. Thereafter, the Commissioner, M.C.D. submitted a Note on file dated 03.11.2011 to 
the Hon’ble Lt. Governor, Delhi routed through the Chief Secretary, Delhi seeking 
permission for setting up of a Veterinary Hub comprising of a pig Slaughter House 
and other facilities at Mukundpur near Burari in Civil Lines Zone but the Hon’ble Lt. 
Governor, Delhi vide Note dated 25.11.2011 made following observations:  

 

“The proposed site is a part of water body at Bhaleswa.  The speculations of 
MPD-2021 and directions of the Hon’ble High Court will have to be adhered 
to in this regard.  Suitable site at some other location may be identified by 
M.C.D. for Veterinary Hub.” 

 

29. That the Hon’ble minister of Health and Family Welfare of Delhi Govt. held a 
meeting regarding Japanese Encephalitis on 28.11.2011, which was attended by 
representatives of various agencies. During the deliberations, it was unanimously 
decided that a pig Slaughter House needs to be commissioned on urgent basis so 
as to prevent infection. It was also apprised to the Hon’ble Minister by MCD 
representative attending the meeting, that the facility could not be created due to 
non-availability of suitable land required for construction of pig Slaughter house. 
The Minister of Health and family Welfare, GNCTD vide letter dated 23.12.2011, 
addressed to the Commissioner, Municipal Corporation of Delhi also requested to 
approach the DDA for allotment of suitable land for construction of pig Slaughter 
House. The copy of this letter is annexed as Annexure “T”. 

 

30. That the Addl. Commissioner of Municipal Corporation of Delhi vide letters No. 
1456/DVS/08 dated 11.04.2008, No. 1750/DVS/08 dated 06.10.2008, No. 
197/DVS/2008 dated 30.03.2009, No. 504/DVS/09 dated 05.10.2009, No. 
1744/DVS/2012 dated 16.02.2012 and No. 1805/DVS/2012 dated 03.04.2012 

further requested to the Vice Chairman of DDA to allot the land for construction of a 
pig slaughter house in Delhi but no response was received from DDA. The copy of 
above six letters is annexed as Annexure “U” collectively. 

 

31. That The fifth meeting of Advisory Group on Review of MPD-2021, held on 
21.03.2012 under the Chairmanship of Hon’ble Lt. Governor, Delhi wherein the 
issue of relocation of piggeries (Point 4(d) of minutes of the meeting) was also 
discussed. The Commissioner of M.C.D. in the above meeting mentioned that a 
proper site needs to be planned and developed in Delhi for relocation of piggeries 
exist all over Delhi and functioning in unhygienic conditions. It was further 
deliberated in the meeting that a site is required to be identified within Delhi. In 
MPD-2021 ”Abattoirs (except existing and relocation) are part of prohibited and 
negative list of industries, hence relocation of such existing facilities in a planned 
manner, taking care of various environment issues is permissible as per MPD-2021. 
It was further discussed in the meeting that due to social issues, the piggery site 
cannot be located adjacent to the modern slaughter house at Ghazipur of MCD. In 
view of this, it was decided that department of Environment, GNCTD and Municipal 
Corporation of Delhi will jointly identify a proper site of about 10 acres in Delhi for a 
modern planned piggery. The copy of minutes of the meeting issued vide no. 
F.I/2012/Dir.(Plg)MPR/TC dated 24.04.2012 is annexed as Annexure “V”. 

 
32. That pursuant to the decision taken in the above meeting, the Department of 

Environment, GNCTD and Municipal Corporation took up the matter with the 
DDA for identification of suitable site for pig Slaughter House. The DDA has 
again reiterated its earlier stand that they have no intention of changing 
Master Plan to permit pig Slaughter House in the city limits. This stand of 
DDA is inconsistent with the decision taken by Hon’ble Lt. Governor during 
the meeting held on 21.03.2012 and also is not in the interest of public. In 

any case, the Corporation is not insisting for site “within city limits” but is 



requesting for allotment of any suitable site. DDA being planning authority 
needs to plan for the requirements of the city and make suitable provisions 
for the services it requires. DDA should not wish away the problem and put it 
on the Corporation to make its own arrangements. 

 
33. That the Secretary (Environment), Delhi Pollution Control Committee vide letter No. 

F.12(479)/Env/CNST/ PigSlaughter/12/3185 dated 01.08.2012 also requested the 
Vice Chairman DDA that in order to prevent environmental and health hazardous, 
appropriate land measuring about 10-12 acres may be allotted to SDMC for 
construction of  modern pig slaughter house and the same could be included in 
MPD-2021 as decided in the Advisory Group Meeting chaired by Hon’ble Lt. 
Governor of Delhi on 30.3.2012. The copy of this letter is annexed as Annexure 
“W”. 

 
34. That the Vice Chairman DDA vide DO No. PS/VC/DDA/2012/2041-DA dated 

07.08.2012 addressed to the Secretary (Environment), Chairperson Delhi Pollution 

Control Committee Govt. of NCT of Delhi with a copy of the letter forwarded to the 
Commissioner, South Delhi Municipal Corporation (SDMC) suggested that SDMC 
can form a joint team with the planners of DDA to go around and select a suitable 
site in the green belt which is located within city but within territorial boundary of 
Union Territory of Delhi. It was further mentioned in the letter that the land needs to 
be acquired under the auspices of Govt. of NCT of Delhi and South Delhi Municipal 
Corporation for which DDA will give no objection from planning point of view. The 
copy of the letters sent by the Vice Chairman, DDA to the Secretary (Environment), 
Chairman, DPCC is annexed as Annexure “X”. 

 

35. That in reference to the above suggestions of the Vice Chairman DDA, the 
Commissioner, South Delhi Municipal Corporation vide letters No.D-
311/COM/SDMC/2012 Dated 01.11.2012 and No.D-355/COM/SDMC/2012 Dated 
11.12.2012 requested the Vice Chairman, DDA to send the names of the Officers of 
DDA to constitute a joint team but the DDA has not send the names. The copy of 
both the above letters is annexed as Annexure “Y” collectively. 

 

36. The Commissioner of South Delhi Municipal Corporation vide letters No. 
156/COM/SDMC/2012 dated 16.07.2012 and letter No. 087/COM/SDMC/2013 
dated 19.02.2013 also requested the Vice Chairman of DDA to allot the land for 
establishment of a pig slaughter House in Delhi. The copy of above both letters are 
annexed as Annexure “Z collectively”. 

 
37. That a meeting was held on 26.4.2012 under the chairmanship of Secretary, 

Ministry of Environment and Forest, GOI in which the Central Population 
Control Board presented its status of 15 states whereas the Ministry of 
Labour gave a status of 20 states and the action plan was also discussed. 
One of the decisions taken in above meeting dated 26.04.2012 was to 
identify and ongoing basis, the unlicensed slaughter houses in the region 
and other licensed unlawful establishments where animals are being 
slaughtered on howsoever a small scale and take the help of the District 
Magistrate and other law enforcement agency to crack down on them. This 
decision taken in the above meeting has been reproduced in the order dated 
23.08.2012, issued by Hon’ble Supreme Court in writ petition (civil) No. 309 
of 2003 titled as Laxmi Narain Modi Vs. Union of India & Others.  

 

38. 36. That the Vice Chairman DDA held a meeting on 22.06.12 wherein it was 
deliberated that the MCD has been requesting for allotment of about 10 acres of 
land for construction of modern pig shelter house in the capital as there is no 
slaughter house for pigs in Delhi. The meat shopkeepers are slaughtering pigs in 
their houses causing water pollution and insanitation. It was also deliberated in the 
meeting that in the area proposed/earmarked for slaughter house in Ghazipur, East 
Delhi, pig slaughter house cannot be constructed due to religious sentiments of 
Muslims. It was also discussed that the present practice of rearing of pigs cannot 
continue in the present form as it is unhygienic; cause/spread diseases during 
monsoon period which become serious concern and also allegedly pig slaughtering 
are done at the premises in open causing sale of unhygienic food to the consumers. 
Therefore, it is obvious i.e. scientific and hygienic rearing of pigs in controlled 
environment is essential. As such to achieve the same, area requirement of 
piggery, a premise with facility for rearing and processing of piggery products 
having temporary sheds for pigs in controlled area is required to be ascertained by 
M.C.D. and DUSIB. The above minutes of the meeting held by the Vice Chairman, 



DDA on 22.06.12 have been reproduced in the orders dated 5.10.12 of Hon’ble 
Supreme court. The Hon’ble Supreme Court in this order has also observed that the 
above extracts of the minutes of the meeting held by the Vice Chairman DDA on 
22.06.12 is a matter of grave concern due to uncontrolled slaughtering of pigs in 
unhygienic conditions. This Hon’ble court vide orders dated 05.10.12 also directed 
the Principal Secretary (Health), GNCTD to show cause as to why appropriate 
directions for regulating of slaughtering of pigs be not issued. The copy of order 
dated 05.10.2012 passed by the Hon’ble Supreme Court is annexed herewith as 
Annexure “A-1”. 

39. That the Dy. Director (Plg.)/MP & PF vide letter No. F.3(41)/2012-MP/PF-1/67, 
dated 18.03.2013 informed the Hon’ble Court that a meeting was held under the 
chairmanship of Vice Chairman, DDA on 19.12.12 wherein a decision taken in the 
meeting is reproduced herein below (Annexure “A-2”).  

 
“It was informed that only piggeries are allowed in the designated Green Belt as per 
Master Plan and a court case for relocating the pig rearers from East Delhi is going 
on. The action for setting up a Pig Slaughter House should be deliberated by 
Director (Local Bodies), Govt. of Delhi with inputs from all the three Commissioners 
of Municipal Corporation of Delhi and DDA. DDA can assist in giving no objection 
from planning point of view for acquisition of land by GNCTD in case it is decided to 
do so.” 

 

40. That the pigs can harbour a range of parasites and diseases that can be transmitted 
to humans. These include trichinosis, Taeniasolium, cysticercosis, and brucellosis. 

There is concern that pigs may allow animal viruses such as influenza or Ebola to 
infect humans more easily. Some strains of influenza are endemic in pigs and pigs 
also can acquire human influenza. Swine flu viruses spread among pigs and -- 
while rare -- they can spread from pigs to people too. Spread of swine flu viruses 
from a pig to a person is thought to happen in the same way that human flu viruses 
spread; mainly through droplets from infected pigs coughing and sneezing. This has 
happened in different settings, where pigs from many farms come in close contact 
with each other and with people. Rearing and slaughtering of pigs being done in 
various residential areas of Delhi is a great threat to the human population. This can 
be prevented only if the pork shopkeepers for slaughtering their pigs may be 
allowed in an authorized Slaughter House. 
 

41. A SLP (C) No.31328-29/12, titled as DDA VS UP-Bihar Nagrik Parishad and others 
pertaining to existence of Pig huts for rearing of pigs in Trilokpuri area was pending 
before the Hon’ble Supreme Court. Since the DDA was not responding to the 
requests of the MCD regarding allotment of land for Pig Slaughter House, the 
matter was discussed with the then Commissioner, SDMC wherein it was apprised 
that the problem of rearing of pigs in Delhi is directly related to the slaughtering of 
pigs which is being carried out in various residential areas of the city. Since the 
above matter regarding shifting of pig huts from Trilokpuri area was already pending 
before the Hon’ble Supreme Court, two applications i.e. one for impleadment and 
another for directions were moved by the Department of Veterinary Services SDMC 
before the Hon’ble Supreme Court in the year May 2013 thereby praying for 
issuance of directions to the DDA for allotment of land for pig slaughter house. 

 
42. In reference to the application filed by the SDMC before the Hon’ble Supreme 

Court, the Vice Chairman, DDA convened a meeting with the concerned officers of 
DDA and the MCD wherein the Vice Chairman, DDA issued the directions to the 
officers of DDA to identify a land for pig slaughter house.  

 
43. Accordingly, a site located at Ranikhera (falls under the jurisdiction of North DMC) 

was inspected with the Officers of DDA by the Directors (VS), SDMC and North 
DMC on 04.02.2014. After inspection of the site a land measuring about 10 acres 
has been allotted to the North DMC by the DDA in October, 2014 for construction of 
pig slaughter house. Further progress for construction of a modern pig Slaughter 
House at the above site i.e. Rani Khera is to be submitted by the Department of 
Veterinary Services, North DMC as the land falls under their jurisdiction. 

 
44. The Learned counsel for the Delhi Development Authority has submitted before the 

Hon’ble Supreme Court that 10 acres of land has already allotted to the North DMC 
and possession has been handed over for setting up pig slaughter house. 
Accordingly the Hon’ble Supreme Court  vide orders dated 24.11.2014 has 
disposed of the SLP (C) No.31328-29/12, titled as DDA VS UP-Bihar Nagrik 
Parishad and others. The copy of Hon’ble Supreme Court orders dated 24.11.2014 
is annexed as annexure “A-3”. 
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45. The details/list of the persons slaughtering pigs under the jurisdictional areas of 

South DMC as submitted by the Zonal Deputy Directors (VS) of West Zone, 
Najafgarh Zone, South Zone, Central Zone and Deputy Director (VS)/CMRT, HQ 
are as under: - 

 

Dy. Director (VS), West Zone vide letter No.DD(VS)/WZ/SDMC/2019 /D-1473 
dated 14.10.2019 (copy of this letter is annexed as Annexure “A-4 Colly”) has 
informed that following persons are involved in the pig slaughtering in the West Zone 
area. 

 
 

  

 

 

 

 

 

 

 

 

Dy. Director (VS), Najafgarh Zone vide letter No. D-1466/DD(VS)/NGZ/2019 
dated 04.10.2019 (copy of this letter is annexed as Annexure “A-4 Colly”) has 
submitted as under:- 

 
1. At present total 08 pork meat shops licenses have been issued from the 

Veterinary Services Department, Najafgarh Zone. 
 

2. Besides above licensed meat shop 4 - 5 unauthorized vendors found selling 
pork meat in jhuggi Cluster in kikar wala stand Goyela Dairy, Rangpuri, 
Kapashera area. The department has taken a number of actions against these 
unauthorized vendors. 

 
3. No pig slaughtering was found in the area of jurisdiction of Najafgarh Zone. 

 

 Dy. Director (VS), South Zone vide letter No.746/DD/VS/SZ/2019 dated 
07.10.2019 (copy of this letter is annexed as Annexure “A-4 Colly”) has informed that 
following persons are involved in the pig slaughtering in the South Zone area. 

 

S.No.  Name  Address 

1. Sh. Satish s/o  
Sh. Bal Kishan 

Oppsite F-232, E-Block, Dakshinpuri, 
Ambedkar Nagar. 

2. Sh. Mahender  
s/o Sri Chand 

487,Hardev Puri, Gautam Nagar 

3. Sh. Sunder  
(Bablu) 

Near PNB DDA Market on Nala at  
Chirag Delhi 

 

 Dy. Director (VS), Central Zone vide letter No.529/DD/VS/ CNZ/2019 dated 
04.10.2019 (copy of this letter is annexed as Annexure “A-4 Colly”) has submitted as 
under:- 

 
 “That there is no information received about the pig slaughtering in the area of Central 

Zone. However, as per information gathered from the pig meat shopkeepers that they 
bring pig meat (pork) from the Gud Mandi which comes under the domain of North 
DMC.” 

S. No.  Name  Address 

1. Sh. Ashok Kumar Pig Shed No. 1, C- Block , Nala  
Madipur, Delhi 

2. Sh. Parveen kumar C-561, Madipur, Delhi 

3. Sh. Shyam Lal C-557 & 558, Madipur, Delhi 

4. Sh. Vikas C-378, Madipur Delhi 

5. Sh. Raju C-512, Madipur, Delhi 

6. Sh. Mohan Lal C-523, Madipur, Delhi 

7. Sh. Nand Kishore C-417 & 418 Madipur, Delhi 

8. Sh. Raj Kumar Pig Shed No. 78 & 79, C- Block,  
Raghubir Nagar, Delhi 

9. Sh. Vinod Kumar Pig Shed No. 74,75,76, & 77,  
Raghubir Nagar, New Delhi 

10. Sh. Sonu Pig Shed No. 53 & 54 , C-Block,  
Raghubir Nagar, Delhi 



 

 Dy. Director (VS), CMRT, HQ has reported that No such information is available 
with him. 
 

ACTION TAKEN REPORT 
 

A total 40 licensed pig meat shops are running in the jurisdiction of the South Delhi 
Municipal Corporation and total approximately 83 pigs per day are consumed. 

 

Zonal Deputy Director (VS) has also initiated the following actions in the all four zones 
of the South Delhi Municipal Corporation:  
 

Total persons prosecuted for insanitary condition = 23 
Total Notices issued for insanitary conditions = 13 

Total unlicensed pig meat shops sealed = 02 
 

  In pursuance to the directions passed by the Hon’ble High Court in CWP 68/92 

vide order dated 14.02.1992 the slaughtering of pigs is allowed in residential area.  

 

Addl. Director (VS)-I 

Sh. Satender Kumar 
Incharge, CMC-V, DPCC 
4th Floor, ISBT Building 
Kashmere Gate, Delhi-110006. 

 
 

  

 
 
 

 
 

 

 






















































































































































